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Notification 
Sri nagar, the 05tb of October, 2018 

k.$-"1 SRO •• ln exercise of the powe~ conferred by u 164 f 
Setvices TaxAct,2017 (Act No. v of 2017 sec on ° the Jammu and KashmJr Goods and 
further to amend the Jammu and Kashmir G~: a~tdatSee~~cevesmTmenRt hleceb2y01m7akes the following rules 

·" ax u es, , namely·· 

1. ln lhe Jammu and Kashmir Goods and Services Tax Rules, 2017,. 
'( 

(i) 

{il} 

In rule 80, after proviso to sub rule (1), brackets and figure (1)is replaced with brackets and 
.ngure (2) and brackets and figure (2) is replaced with brackets and f~gure (3) 
10 rule 69, for sub-rule(5}, \he fol\owtng shall be substituted, namely:-

"(5).1n the case of refun? on account of Inverted duty structure ,refund of mput tax credit shall be 
granted as per the follcwmQ formula·. . . 
Maximum Refund Amount={(Tumo~er of Inverted rated supply of goods and services) x Net lTC+ 
Adjusted Total Tumover}-tax payable on such inverted rated supply of goods and services. 

Explanation:-For the purposes of thls sub-rule, the expressions -

fa) "Net lTC" shall mean Input tax credit availed on Inputs during the relevant period other than the 
mput tax credit availed for wtlkh refund is claimed under sub-rules (4A) or (48) or both: and 

lb)"Adjusted Total turnover" shall have the same meaning as assigned to it in sub-rule (4) •; 

(li) for rule 97, the f~llowlny rule shall be substituted, namely:-

"97. Consumer Welfare Fund.·{1) All amounts of duty/central tax I integrated tax /Union 
territory tax I cess and Income from Investment along with other momes speCified 10 sub-section 
{2) of section 12C of the Central Excise Act,1944{1 of 1944). sec\10n 57 of the Jammu and 
Kashmir Goods and s~rvices Tax Act,2017 (Act No. V of 2017) read with secllon 20 of the 
Integrated Goods and Services Tax Act,2017(13 of 2017), and section 12 of the Goods and 
Services Tax (Compensation to States) Act,2017{15 of 2017) shall be credited to the Fund: 

Provided that an amount equivalent to rlfty per cent of the amount of integrated tax 
determined under sub-section (5)of section 54 of the Jammu and Kashmir Goods and ServiCes Tax 
Act, 2017, read with s~tion 20 or the Integrated Goods and Services TaxAct.2017,shaJJ be 
deposited in the Fund. 

(2) Where any amount having been credited to the Fund ,Is ordered or directed to be paid to any 
claimant by the proper ~fficer ,appellate authonty or court ,the same shall be paid from lhe Fund. 
(3)Accounts of the Fund maintained by the State Government shall be subject to audit by \he 
Comptroller and Audltor General of India. 



• 

(4} The Government shall, by an order constitute a sta d' . 
the .Committee'') with a Chairman, ~ Vice-Chairm; 1

; ~mmlttee(hereinafter referred to as 
members as it may deem fit and the Committee shall make ~ ember ~retary and sue~. o~er 
of the money credited to the Fund for welfare of the consumer~mmendahons for proper utiltzation 

(5) (a} The Committee shall meet as and when necessary generally f t' · • our 1mes m a year; 
(b) the Committee shall meet at such time and place as the Charm · h' b 

Vice-Chairman of the Committee may deem fit; 1 an ,or m IS a sence, the 

(c) the meeting of the Comm1ttee shall be presided over by the Chairman · h' b b 
the Vice-Chairman; ,or 10 IS a sence, Y 

(dj the mee&'ng of the Committee sfla(( be ca((ed, after giving at least ten days' notJCe tn wnb to 
every member; ng 

(e) ~e notice of the m~eting of the Com.mittee shall speafy the place ,date and hour of the 
meeting and shall contam statement of busmess to be transacted thereat; 

(Q no proceeding of the Committee shall be vahd, unless it is presided over by the 
Chairman or V1ce-Chainnan and attended by a minimum of three other members. 

(6} The Committee shall have powers-
( a) to require any applicant to get registered with any authority as the Central 

Government may specify; 
(b) to require any applicant to produce before i~ or before a duly authorized officer of the 

Central Gov~mment or the State Government as the case may be, such books, accounts, 
documents, mstruments, or commodities in custody and control of the applicant. as may be 
necessary for proper revaluation of the application; 

(c) to require any applicant to allow entry and inspection of any premises, from which activities 
claimed to be for the welfare of consumers are stated to be carried on, to a duly authorized 
officer of the Central Government or the State 
Government, as the case may be; 

(d) to get the accounts of the applicants audited, for ensuring proper utilization of the gran~ 
(e) to require any applicant, in case of any default, or suppression of material 

Information on his part, to refund in lump-sum along with accrued interest, the sanctioned 
grant to the Committee, and to be subject to prosecution under the Act; 

(Q to recover any sum due from any applicant in accordance with the provisions of the Act; 
{g) to require any applicant, or class of applicants to submit a periodical report, indicating proper 

utilization of the grant; 
{h) to reject an application placed before it on account off actual in consistency, or 

In accuracy In material particulars; 
0) to recommend minimum financial assistance, by way of grant to an applicant, having regard 

to his financial status and importance and ublity of the nature of activ1ty under pursuit. after 
ensuring that the fina~clal assistance provided shall not be misutihsed; 

U1 to identify beneficial and safe sectors, where investments out of Fund may be made, and 
make recommendations, accordingly; . 

(k} to relax the conditions required for the period of engagement 10 consumer 
Welfare activities of an applicant; 

(I) to make guidelines for the management, and administration of the Fund. 

(7) The Committee shall not consider an applicatlon, unless it has been Inquired into, in matenal 
details and recommended for consideration accordingly, by the Member Secretary. 
(8} The Committee shall make recommendations:-

(a} for making available grants to any applrcant; 



(b) for investment of the money available In the Fund; 

'c) for making available grants (on selective basts) for reimburs~tng leg 1 , ( l ' t 1 f 1 1 a expenses tncurred by a comp atnan • or c ass o comp a nants In a consumer dispute afte ·t fi 1 d' d' . · , n s tna a JU tcation; 
(d) for making avall~ble grants for an~ other purpose recommended by the State Consumer 

Proteclton Counctl (as may be constdered appropriate by the Committee); 

(e) for making available up to 50% of the funds credited to the Fund ch f 
publiclty/co~~umer awareness on GST, provided the availability of fund:~or ~~~~m~~ 
welfare achvttles of the Department of Consumer Affairs is not less than twenty five crore 
rupees per annum. 

'Acr means the Jammu and Kashmir Goods and Services Tax Act. 2017 (Act No Vof 2017), or 
1he Central Excise Act, 1944 ( 1 of1944) as the case may be; 
'applicant 'means, 
the Central Government or State Government; 

~} regulatory authorities or autonomous bodies constituted under an Act of Parliament or the 
Legislature of a State or Union Territory; 

(Iii) any agency or organization engaged in consumer welfare activities for a mimmum penod of 
three years, registered under the Companies Act,2013(18of2013) or under any other law for the 
time being in force; 

[tV) village or mandai or samlti or samiti level co-operafives of consumers especially 
Women, Scheduled Castes and Scheduled Tribes; 

Man educational or research institution incorporated by an Act of Parliament or the legislature 
of a State or Union Territory in India or other educational instltubons established by an Act of 
Parliament or declared to be deemed as a Untversity under section 3 of the University Grants 
Commlsslon Act, 1956 (3of1956) and which has consumers studies as part of its curriculum for a 
mtnimum period of three years; and 
(Vll a complainant as defined under clause(b} of sub-secfion(1) of section 2 of the Consumer 
Protection Act,1986 (68of1986), who applies for reimbursement of legal expenses incurred by 
him in a case instituted by him in a consumer dispute redressal agency. 
'applicallon' means an application in the form as specified by the Standtng Committee from time to 
time; 

'Central Consumer Protection Council' means the Central Consumer Protection Council, estabrlshed 
under sub-sectlon(1) of section 4 of the Consumer Protection Act, 1986 (68 of1986). for promotion 
and protection of rights of consumers; 
tCommittee' means the Committee constituted under sub-rule(4); 
'consume~ has the same meaning as assigned to It in clause( d) of sub-section(1) of ~ecti002 of 
lhe Consumer Protection Act, 1986 (68of 1986), and Includes consumer of goods on whtch central 
tax has been paid; 

'dutt means the duty paid under the Central Excise Act, 1944 (1of1944) orthe Customs Act, 1962 
(52 of1962); 

·Fund" means the Consumer Welfare Fund established by the Central Government under sub-
secUon( 1) of section 12C of !he Central Excise Act, 1944 (1 of 1944) and section 57 of the Jammu 
and Kashmir Goods and Services Tax Act. 2017 (Act No Vof 2017); 



(l) 'proper officer' means the officer having the power u d 
or any part of the central taxis refundable; n er the Act to make an order that the whole 

1'1 FORM GST ITC-03, after entry 5(e}, for the Instruction againsr ... th f 1,~.~ substituted, namely:. • e o ovw1ng shall be 

... The value of capital goods shall be the inyoJce Ya!ue reduced b 1160111 
from the date of Invoice": Y per month or part there of 
afterFORMGSTR-8, the following FORM shall be inserted. namely:-

1. GSTIN 

2. Legal name 

3. Trade Name, if any 

4. Address for future correspondence 

"FORMGSTR·10 
(See rule 81} 

Final Return 

Effective date of cancellabon of registration 
5. (Date of closure of business or the date from Which 

r lstration is to be cancelled 
6. Reference number of cancellation order 

7. Date of cancellation order 

8. Details of inputs held fn stock. inputs contained in semi-finished or finished goods held in stock. 
and capital goods/plant and machinery on which in put tax credit is required to be reversed and pa1d 
back to Government 

s Invoice/ Description of Unit Qty Value (As Input tax credit/ 
r. GSTIN Bill of Inputs held In Quantity adjusted Tax payable(whlchever Is higher) (Rs.J 
N En11y stock, Inputs Code by deblll 
0, contained In (UQC) credit 

ceml· finished note) 

N D or finished Centnl State/ Integrated tax Cess 

0 . at goocls held In tax Union 

e stock and territory 
caplbl goods tax 
/plantand 
machinery 

12 
I z J 4 5 6 7 8 9 10 11 

8 (a) In puts held in stock(where Invoice Is ava11able) 

8 (b)lnputs contained in seml·finished or finished goods held in stock (where 1nvoice 1s ava~lable) 

I 
8 (c)Capital goods/plant and machinery held In stock 

I 



8 (d) Inputs held in stock or Inputs as contained In semi-finished /fi fs 
voice IS not available) n hed goods held in stock (where In 

f bl g Amount o tax paya e and oaid (based on Table 8) 

Tax paid 

Amol.lnt paid through debit to 
Eltetronlc ertdit ledger 

St. lTC Along Ytith Balance Amount paid 
No Description revertible/ application for tax through debit 

Tax payable cancellation of payable to electronic Sta1el . registration Central ~tegral 
(J-.4) cash ledger Union 

(GST REG·1G) Tax territory d Cess 
\ Tax Tax 

1 2 3 4 5 6 7 8 9 10 

1. Central 
Tax 

2. Sla!el UniOn 
temtocyTax 

l Integrate d Tax 

4 Cess 

10.1nterest, late fee payable ;:md paid 

Description Amount payable Amount Paid 
1 2 3 

!Interest on account of 
a lnte rated Tax 
b Central Tax 
c State/Union territo Tax 

11. Verification 

!.hereby solemnly affirm and declare that the information given here In above is true and correct to the 
besl of my knowledge and belief and nothing has been concealed the reform. 

Signature of authorized signatory 

Name -----------------------------





Signature Name 
Designation•. 

notiocation shall deemed to have ~ome In to force w.e.f the date of publication of corresponding notification 
under Central Goods and Serv1ces Tax act 2017, In the central Gazette. 

By order of the Government of Jammu & Kashmir. 

SdJ. 

No: ETIEsWGST/119/2017-lll 
COPY to the:· 

{Navin K. Chaudhary), lAS 
Principal Secretary to the Government 

Finance Department 

1. Secretary, GST Council, New Delhi. 
2. All flnancla\ Commissioners, 
3 Prfnclpal Resident Commissioner, J&K Government, New Delhi. 
4. Principal Secretary to Hon'ble Governor. 
s. All Prfndpol secretaries to Government. 
6. All commissioner/Secretaries to Government 
7. Divisional Commissioner, Jammu/Kashmir. 
8. ExciSe Commissioner, J&K. 
9. Commissioner, Commercial Tal(es, l&.K. 
10. Additional Commissioner, Commercial Taxes {Adm) JammU/ICashmtr. 
11. Additional Commissioner, Commercial Taxes Tax Planning, J&J(. 
12. Pvt. Secretary to Hon'ble ..:dvlsor (V). 
\3. l'resldtmt Kashmir Chamber of Commcrte 1!t lnclUSU'i, Kashmir. 
14 President Federation of Industry, Kashmir. 
15. President Chamber of Commerce & Industry, Jarnmu. 
16. President Industries ASsociation Bilrl Brahmana/Samba. 
17. President Tax Bar ASsociation, Jammu/Srlnagar. 
1S. General Manager, Government Press Jammu/Kashmir. 
19. Prtvate Secretary to Prlndpal secretary to Government, finance Department. 
20. Go·{emment Order file/Stock flle/Inchal1)e website • 

• 

Dated: 05 10.2018 

\ 


